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Central Administrative Tribunal 
HYDERABAD BENCH: AT HYDERABAD 

R.P.NO.50/90 	 - 

IN 
O.A. No. 319/89. 	 Date of Decision:  

B.Sarada Devi & another 
	

Petitioner. 

Shri T.Javant, Advocate 	 Advocate for the 
petitioner (s) 

Versus 

Union of India, represented by the 	 Respondent. 
Secretary, Ministry of Communications, 
New Delhi & 3 others 
Shri ::aram Ehaskara gag, Addi. ppsc 	 Advocate for the 

Respondent (s) 

/ 

CORAM: 

THE HON'BLE MR. J.Narasimha Murthy Member(Judl). 

I

THE HON'BLE MR. R.Balasubrarflaniafl : 

'I  

-- 	 1. Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not ? 
	

Vo 
Whether their Lordships wish to see the fair copy of the Judgment? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2,4 
(To be.submitted to Hon'ble Vice Chairman where he is not on the Bench) 

HJNM 	HRBS 
M(J) 	M(A) 
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REVIEW PETITION No.50/90 

IN 

ORIGINAL APPLICATION N0.319/89 

JTJDGiENT OP THE DIVISION BENCH DELIVERED' BY HON'BLE 
SHRI R O BALASUBRAMANIAN, MEMBER (ADMN). 

This petition seeking review of the judgment in 

O.A.No.319/89 has been filed by Smt. B.Sarada Dev.i and 

B.Sasikala against the Union of India, represented by the 

Secretarye Ministry of communications, New Delhi and 

3 others under Rule 17 of the Central Administrative 

Tribunal (Procedure) tules, 1987. The applicants herein 

are the same as in O.A.No.319/89. The judgment in the 

O.A. was delivered on 17.4.90 and the review petition 

has been filed on 15.6.90. The applicants while filing 

M.A.No.308/90 have stated that due to late receipt of the 

judgment in Vizianagaram they could not file the review 

petition in time and have requested for condonation of thc 

M7A. 
delay. The delay is condoned and the review 	is 

disposed of. 

2. 	The main 'ound on which the applicants seek revision 

of the judgment in the O.A. is that they had 4&-put in 

more than 120 days of service as on the last day of the 

recruitmen•t halfAand  that this meets the requirements 

of the Director-General, Posts& Telegraphs, New Delhi's 

letter dated 28.12.71 (A-6 of the O.A.). The applicants 

rely on the judgment of this Tribunal in O.A.No.225/86. 

The main question is what should be the outer limit of th€ 

six monthrrecruitrnent period? is it the day when the 

Department completes recruitment for the corresponding 

P1 
half year of recruitment or is it the last day of the 
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calendar for the corresponding half year of recruitment; 

Six weeks notice may therefore be given to the respon-

dents and the case taken up for hearing thereafter. 

U L4 

( R. BALASUBRAI47NIAN 
Member(Admn) 

( J.NkRASIMHA I4URTHY 
Member(Judl). 

p. 

Dated joS cto 

teputy Registrar (Juul1  

To 
1 • Tne .ecretary, Ninistry or communications, Union or Inaja, 

New telni. 

The Postmaster ueneral, Ananra uircle, dyQerabac - 1. 

Tne ujrector Or Postal ervjces, 
.P.L'4OrtLI flasteru Region, vishknapatnam - 20. 

One buperintencient of Post Otticeb, 
vizianagaram Division, vizianagaram - 202. 

One copy to iw. T.Jayant, a.cwocate 
17-35 u, .riragar colony, uacithannarani, uilsuknnagar, P&T Lolony 

P.O. i-iyoerabaa.- 

One copy to Mr.N.Ehaskara Rao, ACO1.LLL.LAT.hyQ.bencn. 

One spare copy. 
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